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regarding fees being charged for
treatment in Irwin Hospital, Delhi;

(b) remedial steps being taken; and

(¢) whether on account of fee
charges, number of patients wvisiting
this hospital is considerably reduced?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A K M
ISHAQUE): (a) Yes.

(b) The Delbi Administration
under whose control the Irwin Hos-
pital is, has informed that there is no
proposal to revise the decision to
charge the fees. However, in emer-
gent caces no fee is charged. Some
categories of patients are exempt from
the prowision.

(c) The number of patients attend-
ing the hospital is reporteq to have
dropped to some extent ang not much.

Ceotral Financial Liabllity for Deve-
lopment and Maintenance of Road
Linkg in Kerala

1625, SHRI €. H. MOHAMED
KOYA: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether any agreement has
been entered into between Govern-
ment of Kerala and the Mimstry in
regard to the acceptance of Central
financial hability for the develoPment
and maintenance of road links in all
towns in Kerala gserved by National
Highways;

(b) if so, whether they have re-
presented that the agreemept should
be given effect from the date of dec-
laration of the roads as National
Highways ie. from 1-4-63 in the case
of NH 47 and NH 47-A and from
7-8-1972 in the case of NH 17; and

(c) the reaction of Government to
the suggestion of the State Govern-
ment?
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TRANSPORT (SHRI DALBIR
SINGH): (a) No, Bir.
(b) Yes, Sir.

(c) The Government of Kerala
had made a request that instead of
one Aagreement prescribed by the
Government of India, they may be
allowed to execute two separate:
agreements, namely, one for giving
financial assistance to the State Gov-
ernment from retrospective dates, as
mentioned in part (b) of the Ques-
tion, and the other relating to State
Government's responsibility for cons-
truction of parallel service roads; the
second agreement to be given effect
from the dute of its execution. The
State Government wag informed in
June, 1075, that their request for
execution of two separate agreements
as stateg above coulg not be acceded
to and that the State Government
should reccnsider the matter and
enter into one composite agreement.
As regards the dates from which the
ugreement should come into force, it
was stateq that the matter woulq be
decided after the State Government
had communicated their final views
In the matter So far, no formal reply
in the matter has been received from
the State Government.
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